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PRESS   CORRESPONDENTS   
SUMMONED   BY THE  P.M. 

211. SHRI LOKANATH MISRA : Will 
the PRIME MINISTER be pleased to state : 

(a) whether she summoned senior Press 
Correspondents in Bombay during the recent 
Congress Session there ; 

(b) whether there are reports that she tried 
to twist their arms by threatening with dire 
consequences in case they did not write what 
she expected from to write; and 

(c) if so, the details thereof? 

THE PRIME MINISTER, MINISTER OF 
FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANNING 
(SHRIMATI INDIRA GANDHI) : (a) No, 
Sir. Whenever Prime Minister goes out on 
tour the local Press is keen to meet her. In 
Bombay also when some correspondents 
expressed a desire to meet Prime Minister, a 
meeting was arranged. 

(b) All such reports are baseless. 
(c) Does not arise. 

12 NOON 
CALLING     ATTENTION      TO      A 
MATTER    OF    URGENT    PUBLIC 

IMPORTANCE 

REPORTED MIGRATION OF  A  
LARGE NUMBER  OF   DISPLACED  
PERSONS   FROM  EAST PAKISTAN  

INTO  WEST  BENGAL 

SHRI PRANAB KUMAR 
MUKHERJEE (West Bengal) : Sir, I beg to 
call the attention of the Minister of External 
Affairs to the reported migration of a large 
number of displaced persons from East 
Pakistan into West Bengal owing to adverse 
economic and security conditions. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH) : Sir the 
House is aware that the minorities in East 
Pakistan continue to suffer from a number of 
disabilities and hardships resulting in their 
migration to India in large numbers over the 
years. The Government have repeatedly draw 
the attention of the Government of Pakistan to 
the plight of the minorities there and have 
urged them to ensure their security, full 
freedom and equality of rights in acordance 
with the Nehru-Liaquat Agreement of 1950. 

tTransferred from the 1st May, 1970. 

The migration of minorities from East 
Pakistan has increased during the last few 
months. The House has been kept, informed of 
the situation through discussions in the House 
and replies to questions, the last ones being 
No. 139 and No. 252 which were replied 
today. This increased migration has taken 
place on account of generally insecure condi-
tions, economic distress and discriminatory 
treatment meted out to the minorities there. It 
is also believed that the stand of some political 
parties regarding, the minorities as stated in 
their election campaign is also effecting the 
minorities adversely. 

The Government share the concern of the 
House over the noticeable increase in the 
volume of migration from East Pakistan. This 
year upto 29.4.70 approximately 34,500 
persons are reported to have reached India. 

The Government of India have protested to 
the Government of Pakistan against the failure 
of that Government to ameliorate the 
continuing unhappy lot of the minority 
community in Pakistan and have urged upon 
that Government to take effective steps to 
assure their security of life, property and self-
respect to enable them to live in peace and 
honour as equal citizens of Pakistan. The 
Pakistan Government has also been urged to 
restore confidence amongst the minorities so 
that such migration of the minority community 
to India does, not take place. 

The House will appreciate that this is a 
sensitive matter, and we have to be careful in 
both our reactions to it and the action we take 
to meet the situation. It is necessary to avoid 
such steps as would give a handle to the 
reactionary elements to create tension and 
undersi-reable incidents. 

SHRI PRANAB KUMAR MUKHERJEE : 
In view of the existing political insecurity, 
economic distress and communal tension 
prevailing in East Pakistan, it is apprehended 
that a large number of persons will migrate 
from East Pakistan. In a view of that fact, may 
I know whether the Government of India is 
going to change its present policy of restricted 
entry of the migrants into India with valid 
travel documents? 

Secondly, in view of the fact that most of 
the migrants who are   coming 
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from East Pakist n are not being allowed by 
the Pakista i Government to bring their 
minimum belongings with them, may I know 
froi i the Government why they are not urj ng 
upon the Pakistan Government to ii iplement 
the provisions of the Nehru-Lia (uat Pact in 
relation to the migrants? 

Thirdly, may know from the Government 
what tands in the way of making a compn 
hensive master plan to rehabilitate the people 
coming from East Bengal in the Andaman and 
Nico-bar Islands as suggested and recom-
mended by the   Review Committee? 

Lastly, may I :now from the Government 
whether th) Government is aware of the fact 
that a section of the political parties partit 
ularly belonging to the reactionary sectic n of 
Pakistan are deliberately driving the Hindu 
population from East Paki tan so that they 
may not side with th progressives in Pakistan 
politics and vvheher deliberately the reactionary 
force * in Pakistan are doing this? 

SHRI DINES i SINGH : The first question 
was ab >ut why we are not allowing people tc 
come here in larger numbers. This is a matter 
which has been discussed I the House from the 
very time that We had partition of the country. 
People have been coming and -we have been 
Tying to see that the people who fell in 
Pakistan should be there and that the Pakistan 
Government in accorcance with the Nehru-
Liaquat Pact sh> uld be able to provide them 
security a id should be able to guarantee 
equali y to them and that is the effort we a e 
continuing to make. When people co ne, we 
do let them enter on humanit ri;m grounds and 
that is how large nui ibers have entered who 
do not hold ai y migration certificate. But it 
would no be desirable for us to say that we sh 
ill take everybody because, then, Pakistan mav 
be tempted to drive more people. The point is, 
Pakistan must be able to conform to the 
civilized behaviour of sovereign countries to 
ghs protection to all the citizens and this is what 
we have been emphasising. 

Regarding th< settlement of the people who 
have ct Tie away, we have been trying to settle 
them in camps in Mana in Madhya Pr. desh 
and Chanda in Maharashtra. 

SHRI PRANAB KUMAR MUKHERJEE : 
Why are you not sending them to the 
Andamans? 

SHRI DINESH SINGH : The last question 
was about the political view* of certain 
political parties in Pakistan. In the body of my 
statement I did mention that the attitude of 
some of the political parties has not been very 
helpful to the minorities. The Member has 
given his assessment. I would not like to 
comment any further on that. 

SHRI N. G. GORAY (Maharashtra) : This 
is very sad story indeed. As the Minister has 
pointed out, this has been happening for the 
last 20 years and more. He referred to the 
Nehru-Liaquat Pact. May I ask him whether 
the time has not come when India should 
consider the Nehru-Liquat Pact as dead? We 
are just sending one protest letter after another 
and we know it that it has no effect at all. 
Therefore will the Government not consider 
that the Nehru-Liaquat Pact is of no avail at 
all? 

Secondly, just imagine that 65 lakhs of 
people have been thrown out of Pakistan 
during the last 22 years. If this sort of exodus 
continues, has the Government created enough 
facilities and amenities for these people to get 
them settled? I have been to Danda-karanya 
myself and I have seen the colonies deserted. 
We try to settle them there and after a year or 
two, all the people decamp. They do not stay 
there at all. The result is that so much money 
was wasted. So, is the same experinment 
going to be repeated or are we thinking of 
finding out some other alternative to settle the 
refugees? 

Thirdly, I do not know if the Minister will 
agree with me but I would like to know 
whether in our notes to Pakistan we have ever 
told them  very frankly that if lakhs of 
refugees are thrown out deliberately and the 
minorities are oppressed in such a manner that 
lakhs of them come to India, it will not be 
possible for India to accommodate them and 
therefore, India will make a demand on 
Pakistan that a part of their territory should be 
given to settle them there. 

SHRI DINESH SINGH : Sir, the first 
question the hon. Member had put was—
rather he gave his views—that the Nehru-
Liaquat Pact was dead. Now there is no 
difficulty for anybody    to 
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say that a particular Pact is dead and ii would 
perhaps be the easiest thing for us to say if it 
has not worked. But I do not see the advantage 
of absolving Pakistan of its responsibility after 
having entered into a solemn agreement. 
Therefore for us to say that it is dead will only 
make it easier for Pakistan to throw it away. It 
is necessary for us to emphasize that it was a 
solemn agreement entered into by the 
Government of Pakistan and it must be 
honoured .and that is why it would be very 
wrong of us to say that the agreement is dead. 
It is still valid and we must ensure its 
implementation by Pakistan and that is where 
we continue to lodge our protests and make 
requests to them. 

Regarding the settlement of the refugees, I 
had given information as to where we are 
trying to settle them. Hon. Member and the 
hon. Member before him had made certain 
suggestions; I shall pass them on to the Minis-' 
try of Rehabilitation and ask them to have this 
matter looked into. 

Regarding the suggestions that the hon. 
Member made that we should claim a part of 
Pakistan's territory if large number of refugees 
come from there . . . 

SHRI N. G. GORAY : 65 lakhs have 
come.  

SHRI DINESH SINGH : I quite share the 
hon. Member's concern and that has been our 
concern also but I do not think that the 
solution lies in asking them for territory but 
the solution lies in building up opinion in this 
country, in Pakistan, in the international 
community, that Pakistan must bear its 
responsibility of a civilised sovereign nation 
to give protection to its minorities. 

SHRI CHITTA BASU (West Bengal) : Sir, 
I have got facts in my possession to suggest 
that the influx of the minorities from East 
Pakistan to India is of a perennial nature. 
Therefore the approach to a solution of this 
problem should be of a permanent nature. In 
this connection the hon. Minister has been 
pleased to refer to the Nehru-Liaquat Pact of 
1950. That particular Nehru-Liaquat Pact 
provides for the constitution of a Minority 
Commission in both the countries  and it also 
en- 

visages periodic discussions on a bilater-nal 
level between the Central Ministers of the two 
Governments. May I know in this context 
whether any such bilateral discussion at the 
Central Ministers level in terms of the Nehru-
Liaquat Pact has ever been held and the pro-
blem of this influx of East Pakistan ever 
discussed? 

My second question in this respect is —it is 
a very important one—this Nehru-Liaquat 
Pact was reiterated by the Pan.t-Mirza 
Agreement in 1954 or 1955. In that 
Agreement also it was reiterated that the 
Ministers of the two countries should 
occasionally meet and discuss the problems 
arising out of the Report of the Minority 
Commissions of the two countries. In this 
context my question is whether the 
Government of India has ever made any effort 
to arrange for that kind of bilateral discussions 
between the Ministers of the two countries on 
the Report of the Minority Commissions set 
up in the two countries. 

My third question is whether the 
Government considers it desirable and 
advisable to liberalise the travel and trade 
relations with East Pakistan which may also 
contribute to the easing of the situation and 
stop the migration of minorities from East 
Pakistan. 

My third question is I find in the statement 
of objects and Reasons of the Evacuee 
Property Act of 1950 it has been stated : "It 
has been however felt that there should be 
uniform legislation relating to evacuee 
property throughout India except Assam, West 
Bengal, Mani-pur, Tripura and Cooch Behar 
where the problems are slightly different." I 
want to know whether the Government still 
feels that the problem of administration of the 
evacuee properties is still different in these 
areas as was visualised eirlier or whether the 
Government considers it desirable to examine 
the adoption of an amendment to the Evacuee 
Property Act whereby these areas, namely, 
West Bengal, Assam, Tripura and Manipur 
may be included within the purview of this 
Act. 

SHRI DINESH SINGH : I shall take up the 
third question of the hon. Member about 
bringing the Evacuee Property Act in line; I 
shall certainly look into that. 
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Regarding his second question about 
liberalisation of trade and also movement of 
people, we have on a number of occasions su 
gested to Pakistan that we should open trade 
between the two countries and Iso we should 
enable people to go fr< n here to Pakistan and 
from Pakistan t > India more easily but there 
has been IO response from Pakistan to any of    
UT suggestions. 

Regarding tl e first question about, 
meetings to be leld the hon. Member knows 
that it 1 is not been possible to persuade Pakist 
.n to have these meetings after the I ant-Mirza 
Pact. 

SHRI CHIT 'A BASU : Were any efforts 
made by the Government to have such 
discussions f 

SHRI   DINE SH   SINGH : We have 
suggested . . . 

SHRI CHIT1A BASU : How; when? 
Whgn did you make an offer to the 
Government  ol   Pakistan? 

SHRI DINE' H SINGH : It is not a 
question of miking an offer in that sense; it is 
a question of constantly mentioning to the 
Government of Pakistan that : 11 our matters 
have to be settled b laterally, that we must 
meet, we must sit down and discuss these 
matters icluding this particular matter but Pa 
dstan is not willing to sit and discuss these 
with us. 

As far as tl ; Minority Boards are 
concerned, I b :lieve on paper some Boards 
were established but I cannot say that they 
have functioned in Pakistan. 

SHRI    BA>KA     BEHARY    DAS 
(Orissa) : The hon. Minister said just now in 
his rep y that we should go on utilising this 
Nehru-Liaquat Ali Pact iust to S( nd protest 
notes. May I know whethe sending protest 
notes— we have been doing it for the last 
more than tw i decades—serves any purpose 
or wh ther he thinks of resorting to some otl er 
method so that Pakistan will show 
consideration to the minorities aboi t whom 
we are all concerned ? May I also know from 
the Minister what he meant by taking ad-
vantage of sor e international forum ? He said 
in his reply, rather he used the words 'intern; 
tonal community', that we should ere; re 
opinion in the international commur ity to see 
that    pressure 

is brought on Pakistan to behave properly 
with its minorities. 

Lastly I also want to know about one more 
thing. The Minister said in his statement that 
the impending elections also had something to 
do with the increase in exodus from Pakistan 
Can be enlighten us about the attitude of Mr. 
Bhashani and Mr. Majib-ur-Rehman's party as 
far as this problem of minorities is concerned 
and whether these parties are also utilising 
rhis question to their advantage for election 
purposes.. 

I would also like the hon. Minister to tell us 
whether after the Tashkent Declaration we 
have taken up this matter with the USSR to 
sort out this problem with Pakistan and if so 
what has been the reaction of USSR and also 
Pakistan about this. 

SHRI DINESH SINGH : If I    may 
take up the last one first, since it is fresh in my 
mind, the whole basis of the Tashkent 
Declaration if the hon. Member would see is 
that the differences between Pakistan and 
India are bilateral issues and that they should 
be settled peacefully without resort to the use 
of force. Now the fact that we accept that we 
must settle these differences bilaterally 
necessarily implies that we are not to go to a 
third country to seek its implementation, 
"whether Soviet Union, or the United States or 
any other country. It is in our own interest to 
see that we settle these matters with Pakistan 
bilaterally and peacefully. There is no other 
method. The induction of a third or a fourth 
party or other countries will only complicate 
matters. 

Regarding the impending elections I had 
mentioned in the body of my reply that 
statements made by certain parties did give a 
feeling that they do not have confidence in the 
loyalty and in the functioning of the 
minorities in Pakistan. 

To that extent it has created some concern 
amongst the minorities. I would hot like to go 
into names and parties because they are 
fighting an election there. The hon. Member 
would have seen all these in the newspapers. 
Now, I should like to clarify the position., I 
am glad that the hon. Member raised this 
question of international community.    It was 
not my intention to say 
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that we should in any way enlist the support of 
the international community in regard to any 
particular aspect of our differences with 
Pakistan. I was only saying that public opinion 
has to be roused in Pakistan, in. India and all 
over, that Pakistan is not giving fair treatment 
to its minorities, but in respect of a matter that 
we have to discuss with Pakistan we wish to 
do il bilaterally without taking it either to a 
third party forum or to an international forum. 
Regarding the Nehru-Liaquat Pact I did 
explain to the hon. Member, Shri Goray, 
earlier that so far as our view is concerned, 
Pakistan's obligation to its minorities is not 
limited to the Nehru-Liaquat Pact. It has its 
own obligation. So far as we are concerned, 
the Nehru-Liquat Pact has made Pakistan to 
have certain commitments in this regard. In 
that respect we can legitimately request 
Pakistan to fulfill its obligations. The hon. 
Member asks : Why do we not follow some 
other course ? Perhaps at some time he will be 
good enough to let us know his views as to 
how he thinks that it can be done better. 

 

 

MR. CHAIRMAN : If you want to go 
away on some other business, I take you out 
of turn. 

THE LEADER OF THE OPPOSITION 
(SHRI S. N. MISHRA) : Thank you, Sir. 

It does seem to us that this problem, which is 
of great magnitude and also of a humanitarian 
nature, does not seem to loom large in the 
world's public opinion. On the other hand, if 
there is even a small stream of migration from 
this country to Pakistan, it is projected in a 
very magnified way very successfully by 
Pakistan. Now, would the hon. Minister say 
candidly, giving up his usual reticence, that he 
is satisfied with the position so far as the 
world public opinion is concerned and that he 
has been able to project it before the world 
public opinion? That is No. 1. No. 2, many 
other factors have been mentioned and I agree 
that they will have made a contribution to it. 
But it is also presumed that it has some thing 
to do, paradoxically, with the conditions in 
West Bengal and it is the strategy of Pakistan 
to further confuse and complicate it 
particularly at this stage. So, would the hon. 
Minister say that it has got also something to 
do with the worsening conditions in West 
Bengal and at this very particular juncture 
Pakistan has thought if fit    to   create    
conditions   in   East 
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Pakistan 60 that there might be a heavy influx 
of the minorities from East Pakistan ? Nc v, 
Sir, thirdly, it is very •obvious that t ie Nehru-
Ltaquat Pact seems to be a most dead and I 
really do not know vhy we are talking all the 
time about it If we have to talk about a partic 
lar pact or agreement •which has bee i arrived 
at earlier, we have also to g' 'e some examples 
about how it has su> ceeded. It has been a 
consistent failu-e—I mean—so far as the 
Nehru-Liaq lat Pact is concerned. For a pretty 
lor > time we have seen that it has been a fa 
lure. Now, is it beyond the ingenuity f the 
Government to think of any w y in which it 
could be impressed upor Pakistan that they 
should create conditions for giving satisfaction 
to 1 ie minorities in Pakistan ? I have n. thing 
to offer just now, during the brief period 
available through the calling atte ition motion, 
but one can offer certai i solutions no doubt. If 
they think tl at they have come to the end of the 
c her and can do nothing beyond throwinj up 
their hands, then we should knov about it. That 
could mean that this (Jovernment has nothing 
more to deal fi r the solution of this rproblem. 

SHRI DINES I SINGH: Mr. Chairman, Sir, 
it wo Id be very difficult to think of any per on 
who would say that he is complete!; satisfied 
with any effort that he rr ikes, because it is the 
feeling that moi t has to be done that keeps us 
going. The moment we reach satisfaction, we 
vould stop striving for something and, 
herefore, I would not like to say that we art 
completely satisfied that we hav^ been able to 
project our point of vk w with regard to our 
differences with Pakistan. But may I say, Sir, 
that in arnational opinion has got disillusioned 
yi?h Pakistan's position regarding h r 
differences with us ? You are fully a' ate that 
you have yourself had to leal with this 
question in the intematioi al community on a 
number of occas ins and since then there is 
general a ceptance that this matter can really b 
st be settled between Pakistan and Inc ia. To 
that extent I would certainly ay that we have 
succeeded in projee ing our point of view in 
being able to persuade the international 
community to our point of view that this is a b 
lateral matter which Pakistan and Ir lia must 
settle and that there shoulc  be    no    
interference 

from outside. Now, regarding the worsening 
conditions in East Pakistan, it is quite right 
that the hon. Member referred to it . . . 

SHRI S. N. MISHRA : I have said about 
the worsening conditions in West Bengal 
which Pakistan wants to confuse and 
complicate. 

SHRI DINESH SINGH : I am sorry... 
MR. CHAIRMAN : He said that there 

must be some relation between the worsening 
conditions in West Bengal and Pakistan's 
attitude. 

SHRI DINESH SINGH : Well, Sir, first of 
all there is an economic condition in East 
Bengal, in East Pakistan, where the crops have 
failed and there have not been enough 
development works. There is not enough 
employment opportunity for the people and 
they feel perhaps that there would be greater 
opportunities in India. Also, there has been a 
feeling that perhaps they would be able to get 
some land and some of the people who engage 
themselves in giving assistance may have 
conveyed this wrong impression that people 
are being ejected and more land will be 
available to people who come to India. 

But that is not the correct situation. In fact 
it is really the economic condition which is 
contributing to this. The question that the hon. 
Member put last was about the Nehru-Liaquat 
agreement. I did try to explain the position to 
other hon. Members and I would beg of the 
hon. Leader of the Opposition to try to give 
thought to what I have said on this matter 
because it does place a certain obligation on 
Pakistan. Apart from her responsibility as a 
sovereign country to protect minorities, it 
gives certain more responsibility and in some 
ways answerabality to us in the sense of 
discussions with us, and we should not do 
away with it. 

SHRI S. N. MISHRA : It has consistently 
failed to fulfil its obligations. What are we to 
do ? 

SHRI DINESH SINGH : The hon. Member 
knows that Indian way of life does not think 
of these good things in limits of time and 
space. We can be born again to try to fulfil 
what we have not been  able to achieve in this 
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lifetime. Therefore, short-term failures should 
not persuade us to give up good programmes. 

DR.    BHAI   MAHAVIR    (Delhi) : 
Sir, we are in the unenviable position of 
having a Government whose policy starts with 
platitudes, offers pious wishes and ends with 
protests. It has been said by the hon. Minister 
that we have been sending protests under the 
Nehru-Liaquat Agreement, and he has asked 
another hon. Member to spell out what else 
could be done or how the Government could 
behave better. I would like to ask him if he 
remembers that this Nehru-Liaquat 
Agreement, for whatever it was worth, came 
about only after Sardar Patel once spoke in a 
language which Pakistan could understand, 
and that language was that one-way traffic 
could not continue for all time, and if Pakistan 
did not behave, Pakistan would have to face 
the consequences. I would like to ask the hon. 
Minister if this Government has guts or has 
the capacity to speak in the language which 
Sardar Patel could speak. If it has, he would 
not have to ask us to suggest what we think 
could be done by the Government. I would 
like to know further from him if it is also a 
fact that when we talk of pacts, pacts like 
marriages have to have two sides. You cannot 
have a pact from only one side, one side 
honouring all the obligation imposed by the 
pact and the other side completely absolving 
itself of the responsibilities put on it by the 
pact. If he were to ask specific instances, I 
would like to seek enlightenment on this : 
whether it is not a fact that after the period of 
the brief fighting with Pakistan we returned all 
the river craft and other material which 
belonged to Pakistan, which had been captured 
by our forces, while Pakistan has not done that 
till today. 

[MR. DEPUTY CHAIRMAN in the Chair] 

That is what I mean when I say that pacts 
have to be observed by both sides. In the 
Government had become wiser from past 
experience, they would not have taken such an 
initiative. This is not a matter of generosity. 
You do not have to be charitable in political 
dealings. You have to lay down conditions 
that Pakistan must do this on the one hand and 
we are prepared to do this on the other. How 
is it that we are always doing our part of 

being very generous, very liberal? That 
generosity, that liberality, is for foreign 
countries only, nothing for our own people. 
Why was this not done, and may I know 
whether the Government considers or thinks it 
proper to review this attitude also ? 

The hon. Minister has been good enough to 
say that the international community has been 
disillusioned or that we have been able to 
bring about some disillusionment regarding 
the ways of Pakistan. I would like to know 
how this disillusionment has come, how he 
thinks it has come. He would be doing us a 
favour by telling us in what way the 
international community has become aware of 
what Pakistan is doing; and the motives of 
Pakistan. 

He was good enough to talk about evacuee 
property. I have not followed it clearly. I 
would like to know if it means that the people 
who are being thrown out of Pakistan—
whether the Government will consider treating 
them in the same way as refugees from West 
Pakistan were treated in the matter of giving 
them some compensation for the property that 
had been taken away from them. They have 
been thrown out as destitutes, almost beggers, 
into this country. I would like enlightenment 
on these points. 

SHRI DINESH SINGH : Mr. Deputy 
Chairman, the hon. Member referred to the 
attitude of the Government starting with 
platitudes and ending with protests. If he is 
reflecting the attitude of the Government 
towards the opposition, I am willing to accept 
that. 

DR. BHAI    MAHAVIR :    For    the 
opposition you  have  got only lathis. 

SHRI DINESH SINGH : It would not go 
beyond this House. So far as the question of 
our behaviour is concerned, we are 
conditioned to our way of life and our pattern, 
and we have to-behave according to the laws 
in our country according to our tradition, and I 
would not say that it would be right for us to 
try to imitate somebody else even if it is 
Pakistan. The hon. Member said that coming 
of people from Pakistan cannot be one-way 
traffic. I feel very strongly that we have to 
protect every Indian citizen. We cannot push 
away some of our minorities because Pakistan 
is pushing its minorities.   It will be a tragic 
day for India 
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if we try to in itate that I am in many ways 
sorry tha the hon. Member should express this 
s nt ment in this august House that we should 
push away some our minorities from India. 

DR. BHAI MAHAVIR : I did    not 
say that. Th; hon. Minister would recall that I 
s; id that you have to speak in a language 
which Pakistan understands. Sarda ' Patel was 
a very important member of his party's 
Government and he spoke in a language 
which Pakistan unde stood. The words he 
used I had oi ly repeated that this oneway 
traffic ca! not continue and Pakistan would 
have tc suffer the consequences. How does he 
himself infer what I meant by t le 
consequences ? The consequences can be any. 
You can demand from Pakistan the annulment 
of partition itsel i;. He should not misrepresent 
m! for political benefits which he caD derive 
out of it. 

SHRI DIN 5SH SINGH : I am very 
grateful to tl t hon. Member for clarifying the 
pos tion because I was rather shocked that he 
should have said so. Now that he says we 
should not push out our min Tities on that 
account I am satisfied . .. 

DR. BHA? MAHAVIR : You need not feel 
s: tisfied. You satisfy me whether you can 
talk in the language which Sarda) Patel 
talked. That is what I want. 

SHRI DIVESH SINGH: That is what I was 
i.oming to. The hon. Member said tha Sardar 
Patel said that it cannot be oi e-way traffic. If 
it cannot be oneway t affic, it means it has to 
be two-way tra fie. It means therefore that we 
hav t to push them out. On that basis I a\e 
made the earlier statement. But I do not 
recollect Sardar Patel having said this. That is 
an entirely differe it question. 

DR. BHfi [ MAHAVIR : I am extremely 
son r, Sir, but I cannot accept this. If om -way 
traffic cannot be permitted, it c )ei; not mean 
that the other-way ti iffic has to start. It means 
that the one -way traffic has to be stopped. 
Why loes he not take the correct meaning of 
;he term ? 

SHRI DI ^JESH SINGH : The hon. 
Member should have said that in the 

first instance. Then the hon. Member should 
not have used the words one-way traffic. He 
should have said there should be no traffic' I 
would have very gladly accepted that. So far 
as the question of pacts is concerned, the hon. 
Member made a reference to marriage. What 
happens ? In a marriage both parties have to 
play. The hon. Member knows that in some 
marriages one does not have full rapport. That 
does not mean that one must separate. Our 
tradition, our religion, did not permit any 
separation despite the differences. Therefore, 
one has got to live with differences and in the 
hope of solving them at some time. If one has 
differences, it does not mean that immediately 
one has to start breaking the home. In that 
hope the Government of India has been 
making efforts in keeping with our tradition—
the hon. Member's party talks of it very 
much—that we must find a peaceful solution 
despite the fact that at this particular time 
Pakistan may not be behaving in a way that 
we would have liked. Nevertheless it can only 
be solved by our continuing the effort, by our 
continuing efforts to persuade Pakistan to 
accept its obligations by giving protection and 
equality and respect and honour to its 
minority, 

Now, the hon. Member asked how we infer 
that there is a disillusionment in the 
international community. If the hon. Member 
has been following the trend of Indo-Pakistan 
differences in the international conferences, 
there is... 

DR. BHAI MAHAVIR : I know of Rabat. 

SHRI DINESH SINGH : The hon. Member 
remembers only some things. I like to 
remember good things, not other things. 
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Do you want to say anytning i 

SHRI DINESH SINGH : If you so 
direct, I shall certainly attempt to reply to a 
question which is hypotheti- 

cal; as you are aware, we are not supposed to 
reply to hypothetical questions. But so far as 
the sentiment expressed by the hon. Member is 
concerned, that the two countries should get 
together, I am sure that there would be desire 
in both the countries for the two countries to 
co-operate closely and in that co-operation to 
forge a new kind of unity that is emerging in 
many parts of the world, of countries getting 
together. An example is the countries of 
Europe getting together. But it would not be 
right to say that we would wish to merge 
Pakistan by any other way except to try to have 
closer co-operation between the two countries. 

 

MR. DEPUTY    CHAIRMAN :  Mr. Mani. 

SHRI A. D. MANI (Madhya Pradesh) : Sir, 
the hon. Minister has stated that international 
opinion was disillusioned about the attitudes of 
Pakistan and for that reason, he has been 
suggesting bilateral negotiations between India 
and Pakistan for the settlement of outstanding 
issues. There is another reading of the 
international opinion, and that is that 
international opinion feels that there are wrongs 
on both sides, and that this is a matfgr which 
should be settled by bilateral negotiations. May 
I ask the Minister in this context whether it is 
not a fact that reports have appeared in the 
press that even in regard to freedom of worship, 
there is a feeling of insecurity among the 
minorities in Pakistan; secondly, whether it is 
not a fact that there is a virtual economic 
boycott of persons who are supposed to be not 
friendly to the present regime ; and thirdly, 
whether a large number of Indians have been 
imprisoned without trial in Pakistan. I would 
like to know whether any report has been 
submitted by our High Commissioner on all 
these three points ? 

SHRI DINESH SINGH: I am not 
aware of the last point that large numbers of 
Indians have been imprisoned in Pakistan. 
Regarding the earlier point that the hon. 
Member has made, we have also seen reports 
to this effect 
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that minorities .uffer various disabilities and 
this we h; ve incorporated in the statement 
that J have made. 

SHRI SASANKASEKHAR SANYAL 
(West Be .gal) : Sir, so far as the basic 
question s concerned, the hon. Minister has p 
:aded helplessness and gives only met; physics 
and ethics. But that apart, com ng nearer 
home, I have a very short q estion to ask. In 
view of the obvious ind inevitable socio-eco-
nomic imbalanc i *hich has been generated 
and whii i will continue to be generated by t e 
rapidly mounting influx ot this na ure, may I 
ask if it is possible for the Government to 
register the employable immigrants in the em-
ployment excha igcs all over the country for 
getting the I absorbed in appropriate public, i -
hate and co-operative .sectors ? 

SHRI DINE: H SINGH : To the best  of 
our inform; ion, the bulk of the people who ar 
coming are agriculturists and we h ive to find 
settlements for them on 1 nd. Registering them 
in employment exchanges and giving them 
other typ s of jobs will not be a solution. So f J 
as the earlier remark of the hon. V jmber is 
concerned, I think he is tot lly wrong in his 
assessment when he i iy ; that the Government 
is giving an e> libition of its helplessness. On 
the itber hand, the Government has been ible 
to demonstrate how it has been efff ctive in 
working out its stand vis-a-vis »akistan and 
how it has also been able to convince others in 
this regard. 

SHRI SAS/ NKASEKHAR SANYAL : Is 
it bi ilogically impossible for agriculturists tc 
be absorbed in non-agricultural job ? 

SHRI DINE! H SINGH : Biologically there 
would be better adjustment on land. 
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MR. DEPUTY    CHAIRMAN : Mr. 
Kalyaii Roy. 

SHRI KALYAN ROY (West Bengal) : Sir, 
I rise with a little indignation because there are 
two aspects of this problem; one is 
rehabilitation and the other is the continuous 
pouring into West Bengal of 50,000 people 
who had land, who had jobs, who had houses. 
Now the Way the Government of India is 
treating this problem shows that there is a 
different yardstick for dealing with refugees 
coming from East Pakistan. As a matter of 
fact, there has been total callousness and they 
have been grossly discriminated vis-a-vis 
those coming from West Pakistan. I do not 
know why they take this particular attitude 
towards refugees from East Pakistan. I think 
the External Affairs Minister will agree with 
me that up till now, in spite of the 30,000 
coming and squatting on the border, not a 
single Minister had cared to go to see them. 
The Prime Minister and the External Affairs 
Minister had gone to the areas of U.P., Punjab 
and Rajasthan. But, I do not know why they 
have not gone, and whether Mr. Dinesh Singh 
proposes to go and visit the areas where 
30,000 refugees are concentrated. My second 
question is this. He has replied even the other 
day that Pakistan is not in a mood to talk to us, 
and that our Government has tried and failed. 
That is the unfortunate development. In view 
of these particular developments which are 
taking place, when he can write to the mem-
bers of the Geneva Convention or other 
countries on other countries' matters, to 
Thailand or Malaysia, why does he not write 
to Pakistan on these particular problems which 
have arisen since 

January, 1970, and demand that something 
should be done by Pakistan to stop this 
migration into West Bengal ? 

SHRI DINESH SINGH : The conditions of 
people coming from West Pakistan and East 
Pakistan have been different, and therefore, the 
arrangements that are to be made were diffe-
rent. It would not be fair or right for the hon. 
Member to say that there has been any desire 
on the part of the Government of India to 
discriminate between the two. Factually there 
is no basis for that. Regarding the question of 
the settlement of the people who are coming, I 
mentioned that we are directing them to certain 
camps. There is no conecentration of 30,000 
refugees in one place. They have been sent to 
the camps, which have been set up, and then 
find land and do whatever can be done. Now, 
may I tell the hon. Member through you, Sir, 
that the fact that the Minister does not go 
there, does not mean that work does-not go on. 
I am glad that the hon. Member attaches some 
importance to> the visit of the Minister. It does 
have some effect. I entirely agree with him. 
But it does not mean that the work as such is 
not going on. I would like to say that we are 
doing our best to find a settlement. It is a very 
difficult question, Sir. The hon. Member 
knows very well—he comes from that part of 
the country—that large number of people have 
been uprooted from their homes, where they 
had been there for many generations. They are 
suddenly thrown out. They have to go, and it is 
a psychological and human problem, and as 
such, we all have to co-operate in finding 
solution, and not give an impression that the 
Government is not doing what it can do for 
them. 

MR. DEPUTY    CHAIRMAN :  Shri M. 
Ruthnaswamy. 
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SHRI M. RUTHNASWAMY (Tamil 
Nadu) : May I ask the Minister whether the 
exodus fro n East Pakistan is only from a 
particii ar district or from the interior ? Is it 
mainly from the border districts of Easi P 
ikistan ? I am asking this question 1 ic.uise 
there is a view held in certain quarters that it is 
part of the defence policy of Pakistan to clear 
the bordi r of all minority communities in ordi 
r to secure their border. If that is a pa t of the 
defence policy of Pakistan, the -e is very little 
that the Government of India can do by way of 
reminding them or by way of protest or by 
way of uggesting co-operation and other metr 
>d . If it is a part of their defence p. icy, we 
can do nothing about it except to ask them to 
send members of th se minority communities 
on the b >rder districts to the interior of Paki 
tan. 

SHRI DINE' i SINGH : According to our 
information, most of them come from the 
village within the jurisdiction of Dumrai. Ra 
ipaul and Betdaraghat Police Station i f 
Khulna District in East Pakistan. 
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